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within thirty days of the receipt thereof
by him. '

(3) On receipt of intimation under section
109 or on receipt of intimation of such
acquisition of right from any other
source, the Tahsildar shall within fifteen
days,-

(a) register the case in his court;

(b) issue a notice to all persons
interested and to such other
persons and authorities as may
be prescribed, in such Form and
manner as may be prescribed;
and

(c) display a notice relating to the
proposed mutation_on the
notice board of his office, and
publish it in the concerned
village or sector in such manner
as may be prescribed;

(4) The Tahsildar shall, after affording
reasonable opportunity of being heard
to the persons interested and after
making such further enquiry as he may
deem necessary, pass orders relating to
mutation within thirty days of
registration of case, in case of
undisputed matter, and within five
months, in case of disputed matter, and
make necessary entry in the village
khasra or sector khasra, as the case may
be, and in other land records.

(5) The Tahsildar shall supply a certified
copy of the order passed under sub-
section (4) and updated land records
free of cost to the parties within thirty
days, in the manner prescribed and only
thereafter close the case:

Provided that if the required copies
are not supplied within the period

“specified, the Tahsildar shall record the

reasons and report to the Sub-Divisional
Officer. :
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